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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                         Date of Decision: 18.03.2026 

+  W.P.(CRL) 847/2026 

 KAMRUDDIN @ KAMRU         .....Petitioner 
Through: Mr. Siddharth Yadav, Mr. Nitin 

Yadav and Mr. Vikas Deep, 
Advocates  

    versus 
 
 STATE (NCT OF DELHI)        .....Respondent 

Through: Mr. Sangeet Sibon, Advocate for the 
State with W/SI Shilpy Gupta, 
Advocates  

 
 

 CORAM:          JUSTICE GIRISH KATHPALIA 
 
 
 

J U D G M E N T    (ORAL) 
 

1. Petitioner seeks grant of second spell of furlough for two weeks.  

2. Learned counsel appearing on behalf of ASC accepts notice and 

submits that since the earlier spell of furlough will expire on 20.03.2026, the 

present petition cannot be allowed.  

3. Learned counsel for petitioner submits that on 25.03.2026 wife of the 

petitioner is scheduled to undergo a surgery.  
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4. Learned counsel for State submits that co-convict of the petitioner 

also filed similar petition on the basis of medical documents obtained from 

same hospital as in the present case, so the State needs to verify the 

genuineness.  

5. Considering the above circumstances, the present petition is disposed 

of directing the State to treat this petition as a representation and pass an 

order on the same within five days after verification of medical records.  

6. For compliance copy of this order be sent to the concerned Jail 

Superintendent forthwith.  

 

 

 
 

GIRISH KATHPALIA 
(JUDGE) 

MARCH 18, 2026/rs 
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